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ORDER

Disposal of E-Waste

1. Electronic waste or e-waste, is the fastest growing stream of hazardous waste accumulated
in the offices. Disposal of e-waste is required to be continuously monitored and carried out
at all benches of NCLT.

2. E-waste contains harmful materials (e.g lead, chromium, cadmium, toxic fumes, etc.)
which are detrimental to our environment and thus managing e-waste efficiently is
significant issue. Regular maintaining and securely disposing of such e-waste can help
minimize risk of sensitive information falling into the wrong hands.

In this regard, all offices of NCLT and benches are required to conduct periodic disposal
and monitoring of e-waste as per E-Waste Management Rules 2016 (as amended in 2018).

In the first instance all benches may carry out process of disposal of the said e-waste
within 15 days of issue of this order.

This issues with approval of the Hon’ble President, NCLT. W
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(Shaju TJ) > P2,
Joint Registrar
Copy to:

1. P.S.to Honble President, National Company Law Tribunal, New Delhi.

Secretary, National Company Law Tribunal. New Delhi.
JR/DR/AR of National Company Law Tribunal, Principal Bench, New
Delhi/Kolkata/Mumbai/Chennai/Ahmedabad/Allahabad/Bengaluru/Chandigarh/Guwa
hati/Hyderabad/Jaipur/Cuttack/ Kochi/Amaravati/ Indore.

4. PS to Director. (Sh. Amar Singh Meena) Ministry of Corporate Affairs, New Delhi.
NCLT web site/ Notice Board.
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